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COUNCIL 0¥ STATE.
Wednesday, the 21st March, 1923

The Council assembled at Metcalfe House at Eleven of the Clock. 
Tĥ } Honourable the President was in the Chair.

MEMBEE SWORN:
The Honourable Major-General Robert Ch.jrJes MaoWatt, C.I.E., 

M.B., F.R.C.S., K.H.S. (Director-General, Indian Medical Service).

QUESTIONS AND ANSWERS.

A gr icu ltu rists  on I m perial  B a n k .

189. The H o n o u ra b le  Sard ar JOGENDRA SINGH: WilJ tho Govern­
ment be pleased to say if on the governing body of the Imperial Bank 
there is any represefitative of agriculturists?

The H on o u ra b le  M r . E. M . COOK: There is no direct representative 
of agriculturists on the Central Board of the Bank.

IsLAMiA S chool, B e lg au m .

190. The H on o u ra b le  K han B ah adur EBRAHIM HAROON JAFFER r
(a) Is it a fact that the lease of land granted for the building of Islamia 
S<^ool, Belgaum, has been recently cancelled by tho cantonment 
authority ?

(b) Has the Muslim community of Belgaum prayed for the postpone­
ment of the cancellation orders ?

( c ) Do Government intend conceding to their prayers? '

His E x c e l l e n c y  t h e  COMMANDER-IN-CHIEF : (a )  Government are 
informe i that the lease of the land for the building of the Islamia School, 
Belgaum. was terminated on the 1st June 1921, as the terms of the lease 
were not complied with.

(b) Government understand that a petition on the subject was presented 
by the Islamia School Committee.

(c) Government do not propose, on the information at present before 
them, to interfere with the orders passed by the local military authorities.

The H o n o u r a b l e  t h e  PRESIDENT: I think on tho I a s i  occasion the ^ 
Honourable Member had to express his regret to the House for not 
attending.

H i s  E x c e l l e n c y  t h e  COMMANDER-IN-CHIEF: On this occifBion, 
Sir, ho did give us jjotice. •

The H o n o u r a b l e  t h e  PRESIDENT: I am g l^  to bear it.
( 1827 ) ^



W 1BELS88 T e l e g r a p M v  a n d  T e l e p h o n y  in  I n d i a .

1 9 1 . The H o n o u r a b l e  S i r  ZULFIQAR ALI KHAN : (a )  Has the atten­
tion of the Government been drawn to bulletin No. 1 cpititled Notes on the 
•development of wireless telegraphy and telephony with special reference 
to ite progress in ^India/’ published some days ago by Khan Bahadur 
Habibur Rahman Khan? •

(b) Is the Government aware that the Khan Bahadur is the first 
Mussalman British subject and also the first Indian to enter into the practi­
cal field of wireless research work?

(c) Is the Government aware that the Khan Bahadur is conducting the 
wireless research work at his own expense?

(d) Will the Government be pleased to state whether in view of this 
pioneer work in India by an Indian British subject, they intend to extend 
their patronage to the Khan Bahadur's independent e&rts?

The H o n o u r a b l e  M r .  B. N. SARMA: (a )  Yes.
(b) Government have no information on this point.
(c) Government imderstands that this is the case.
(d) The Director-General of Posts and Telegraphs has requested the 

Khan Bahadui to afford him a practical demonstration of his discoveries. 
In this connection, I place on the table extracts from the correspondence 
which has passed between the Director of Wireless and the Khan Bahadur 
on the subject, as also an extract from a note by the Wireless Research 
Officer on the Khan Bahadur's recent Bulletin. •

1 8 0 ?  \  COUNCIL OF 8TATB, [21S T  M aECH 1928.

ExtracU from the corrtttpondenct between the Dxrector of W\feltB% and Khan Bahadur
Habibur Rahman Khan.

2. On the 7th March the Director of Wirelesa replied to the Khan Bahadar’t letter
of 6ih (enclosed with the Khan Bahadtur*B letter to Secretary  ̂ Public Works Depart­
ment) in ike course of which the Director of Wireless wrote

"  I  now confirm in writing the statement made to you in conversation on the 19th,
that if you can show me by practical demonstration that your discoveries have either 
arrived at a stage at which they would be of value to Government or to the develop­
ment of radio generally or even show signs of reasonable promise that such a stage is 
within reach, I  am perfectly prepared to consider any application you may make for 
further facilities.**

3. On the 8th March in a very lengthy letter the Khan Bahadur wrote :—
I respectfully beg to observe that your offer, contained in the extracts from 

your letter quoted above amounts to th is:— That practical demonstration 
(which means how the whole thing is done by me) to be given in your presence 
is the tnily basis to provide you with the Technical data on which you will
study the p^ibilities of mv Researches from a commercial, strategic or purdy
scientific point of view and then consider whether the Research deserves any 
encouragement in the shape of finance or otherwise. It is remarkable that 
the Gk>vernment are hesitating to consider my claim to encouragement on no 
other alternative except thit nf a practical demonstration. This condition is 
ver/ ungenerous and unscientific b ^ u se  such a demonstration involves pos­
sibilities of serious risks to me as a discovered. I  have already made consider­
able personal sacrifices for Wireless and I am now prepared to take further
risks for the sake of Science and all what scientific Research means to humanity
and to India and therefore I now beg to inform you that;

“ I am prepared to give before the Government the practical demonstration, 
which they insist upon, subject to the following three conditions which, I 

‘ feel sure your goodself will readily agree, are perfectly reasonable.
, (a) That the practical demonstration will be ffiven before your floodself

only. The Director-General of Poits and Telegraphs will oe per-
• » fecSy we\oome.*'



> '

That if after this practical (femonstration, during which I will alfo 
explain to you what are other possibilities in my Water Wireless 
system, your goodself como to the conclusion that my ;water Wireless 
Researches possess possibilities in all or in any of the directions you 
have indicated in the ̂ extract of your letter noted above, the Gov- 

tDrnment shall afford me encouragement in tike shape of finance and 
provision of apparatus for about ihrtt years of an annual value 
which shall * be clearly defined and fixed before the said practical 
demonstration takes place, and also guarantee that for a period of ZO 
(thirty) years no one except myself and the Government will have 
the right to utilize the waters and waterways of India for water wire­
less communication -urithout m^ats and aerials. If the Government 
utilize it a reasonable proportion of the profit shall be given to me.’*

, <c) That if after Ihis practical demonstration your goodself come to the
decision that the Water Wireless Telejpraphy and Telephony are not 
capable of oommercial development, I shau hare no claim on the 
Government for any financial help or loan of apparatus but that the 
Government shall grant me a License giving me sole rights in India, 
say for a period of 30 years, to utilize the waters and waterways of 
India for water wireless communicationsy without mmts and aerial, 
for commercial purposes. A reasonable Royalty will of course be 
paid to the Government when the profits accrue.’*

4. To which the Director of Wireless replied on the 12th as follows :—
I have the honour to acknowledje your No. W . W ./B .- l , dated the 8th March 

1923, and do not propose to deal with its contents beyond that portion commenc­
ing at the foot of your page 3 where you state that my offer amounts to this :—  

That practical demonstration (which means how the whole thing is done by 
me) to be given in your presence, is the only basis, etc.” Practical demonstra­
tion means that you should satisfy a competent authority that you can com­
municate between two points by means of your system. Secondly, as I under­
stand you claim to have read European stations by means of special method 
of your OAvn, practical demonstration in this case would amount to permitting 
a similar competent authority to read those station i by means of your apparatus. 
The methods you apply and the details of tlie apparFtus are not necessarily 
divulged you provided you can show us results upon which we can judge the 
possibility or otherwise of your system. Having cleared the ground to this 
extent, I may now add that your condition (a) is not acceptable and your 
condition (6) is impracticable; similarly your condition (c).”

6. The following extract from a note by the Wireless Research Officer on the K. B. 
Bulletin may be of interest :

** There appear to be two technical claims made in this paper :
1 . At Bareilly communication was effected over 7 miles with a Ford ignition 

coil. •
There is no evidence that radio frequencies were employed and similar results can 

be obtained with earth wires by well known methods :—Compare Service power 
buzzer.

2. A method of radio reception without masts which renders possible the com­
plete elimination of atmospherics.

The first part can be done by several well known methods, e.g., frames or ground 
aerials. The latter method appears to be that employed by the author. It has been 
very fullv described by several well known authors several years ago and the scanty 
details aftorded by the present author ir.dicate nothing novel. As regards atmospherics 
the fact that European stations are received indicates nothing. This department has 
established and cprried out regularly a press receftion service from England utilising 
frames. It is well known that in certain special cases some degree of immunity from 
atmospherics is afforded by ground aerials and cables in water. To test this claim 
(re atmospherics) it is not necessary U. divulge the method employed. It will be • 
sufficient to give a demonstration of signals “ and comparison with simultaneous 
reception at a departmental station. There will be no difficulty in demonstrating 
whether the proposed methods have any special value.**

QUB8TI0N8 AND ANSWERS. f  ^ 3 2 9

The H o n o u r a b l e  B a i y i d  BAZA ALI: Are Govemment aware* that 
lihan Bahadur Habibur Bahman Khan claims to have discovered a system*

A 2
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whereby he can intercept messages passing between say Moscow and 
Berlin?

The HoI^ourablb Mr. B. N. SABMA: The Khan Bahadur is laying 
daim to haying made Taiious discoveries and the Director of Wireless has 
been in communiccftion with him on the subject. The Director is very 
anxious to ascertain how far the claims which have been put forward are 
justified and as to whether he could reasonably recommend to the Govern­
ment any assistance for the further pursuit of these scientific inquiries. 
The matter is under correspondence between the two officers and I hope 
that a suitable arrangement will be arrived at, but, unless the Govern­
ment are satisfied by the report of their scientific officers that they would 
be justiiied in expending money on this subject, Honourable Members will 
realise it would not be possible for them to extend any help.

The Honourable Saitid BAZA ALI: Are Government in a position 
to state as to when the report of the Director on the success or otherwise 
of the experiments made by the Khan Bahadur is likely to reach the 
Government of India?

The Honourable Mr. B. N; SABMA: It will depend upon the Ehan 
Bahadur as to when he will give the facilities that have been asked for 
by the Director of Wireless and Besearch.

I. M. s . 6 f f i c e r 8  i n  N.-W. F. P r o v i n c e .

192. The H o n o u r a b l e  M r .  LALUBHAI SAMALDAS : Will the
Government be pleased to state the number of I. M. 8. officers in military 
employ, who served in the North-West Frontier Province during the year
1921-22 and how many of them were Indians?

H i s  E x c e l l e n c y  t h e  COMMANDER-IN-CHIEF: A statement giving 
the information asked for bv the Honourable Member is laid on the table

Statemept shotcinp the number of 1, Af. 8 . ojffivtvŝ  permanent and temporarytwho iertfd  
on the Korth* West Frontier during the course o f the years 1921 and 19S9.

1 Perwtaneni, Ttmpo^ary.

No. Karopeans. Indiani. No. Earopeaiui. Indianf.

1921.

V HT V C’ WasirM»ii. 87 26 12 161 7 U 4JN, w. r. y1 Koh»t . 25 13 1 1 2 84 8 81Jrroyiiioe. J. reabawar . 82 2 1  ' iI 1 1 49 2 47If )
'Total . 94 59 1 86 784 12 922

192S.

1
1

M VC V 1̂ Waiirwtan. 80 20 10 68 2 61
Kohat , 46 24 22 49 2 47Prqrifice. ^ Peshawar . 26

Ir -
17. 8 80 2 28

ToUl . 1 0 1 1 61
)

40 m  1 6 j
1
, « «
1
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E u b o p b a n  a n d  I n d i a n  I .  M. S. OppicasRs i n  N.-W. F. P r o v i n c b .

193. The HoNouRABtB Mr. LALUBHAI SAMALDAS? What is 
(he total number of I. M. 8. officeiB serving at present in the North-West 
Frontier Province, and what is the proportion of IndiAis to Europeans?

H i s  E x c e l l e n c y  t h e  COMMANDEE-IN-CHIEF : The total number
of I. M. S. officers in military employ serving at present in the North­
West Frontier Province is 128, of whom 94 are Indians.

B a i l w a y  P a s s e s .

194. The H o n o u r a b l e  M r .  ALLI BUKSH MOHAMMAD HUSSAIN:
(a) Will the Government be pleased to state the total number of free Eail- 
way passes issued in 1922 by Railway authorities to railway officials includ­
ing the clerical staft of the Bailway Board and the office of the Accoimtant 
General, Bailways? ^

(b) Will the Govemaient be pleased to state the total cost of the free 
passes issued in the year 1922?

The H o n o u r a b l e  Mu. D. T. CHADWICK: Government have not got 
the information and see no object in attempting to collect it.

The H o n o u r a b l e  S a i y i d  BAZA A L I: Do Government propose to make 
inquiries «ind let the Honourable Member and this House know?

The H o n o u r a b l e  M r .  D. T. CHADWICK: It is impossible to get the 
iuformation in the time. It requires a reference to every single Bailway 
Company throughout the length and breadth of India.

The H o n o u r a b l e  S a i y i d  BAZA ALI: Will Government be pleased to 
take into consideration the question of referring to the various Bailways 
concerned and ascertaining the information as accurately as may be prac­
ticable ?

The H o n o u r a b l e  M r .  D. T. CHADWICK: That will be taken into 
consideration, Sir, with due reference to the reduction of staff necessary 
on account of retrenchment.

B a i l w a y  P r i v i l e g e  T i c k e t  O r d e r s .

195. The H o n o u r a b l e  Mr. ALLI BUKSH MOHAMMAD HUSSAIN:
(a) Will the Government be pleased to state the total number of Privilege 
Ticket Orders issued in 1922 by Bailway authorities to the said officials?

(b) Will the Government be pleased to state the total cost of Privilege 
Ticket Orders issued in 1922?

The H o n o u r a b l e  Mr. D. T. CHADWICKi: The Honourable Member is
referred to my reply to No. 194. •

B a i l w a y  F r e i g h t s . ^

196. The H o n o u r a b l e  Mr. LALUBHAI SAMALDAS: Will the
Govempient be pleased to state the rate of freight paid by them to the 
P. & o ’ Company for small parcels of general cargo from January to #une 
1922? ^

The H o n o u r a b l e  Mr. D. T. CHADWICK: The Government of India 
do not bhip goods to England to any extent. Shipnaents from England
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arc arranged by the High ComousaioQer and the cost of freight debited 
against the Department or Local GoTemment ordering the goods. (Conse­
quently the Govemment of India have no informaiaon what rates of freight 
on small parcels of general oargo have 4>een paid in the period mentioned. 
The information ooiAi only be obtained by a seardiing of back records in 
the High Commisnoner’s office which the Qovetnment of India think i» 
hardly called for.

Militabt Mkdioai. Ssbvicbs.
107. The HoNOUltABLE Mr. LALUBHAI SAMALDAS: Will ttie 

Government be pleased to state the number of staff appointments in mili­
tary medical services in India? How many of these appointments are 
held by Indians? ,

His E x o b l l e n c Y  t h b  COMMANDER-IN-CHIBF : There are altoge­
ther 56 administrative appointments in the Medical Services in India. Of 
tht6e appointments, 20 are at present held by officers of the I. M. S., one 
of whom is an Indian holding the appointment of Assistant Director, 
Medical Services.

Indunisation of I. M. s . •
198. The H o n o o b a b l b  Mr. LALUBHAI SAMALDAS: What stepa 

have been taken up to now to train and appoint Indians to staff appointments 
with a view to Indianisation of the Indian Medical Service?

H i s  E x c e l l e n c y  t h e  COMMANDER-IN-CHIEF: Indian officers of
tha I. M. 8 receive exactly the same training as British officers of that 
Set vice and are equally eligible, subject to their possessing the necessary 
seniority and qualifications, for appointments to administrative posts.

(The Honourable the President then called upon Dewan Bahadur 
Annamalai Chettiyar, in whose name stood Question ̂ o .  199.

iTie Honourable Member was absent.)
The H o n o u r a b l e  t h e  PRESIDENT: Has the Honourable Member 

hail notice?
The H o m o u r a b l e  M r. D. T. CHADWICK: Yes.

India-Burua Railway.
199. The H onourable Diwan Bahadur ANNAMALAI C H E TTIY A R: 

Will the Government be pleased to state:
(a) whether the land giving direct Railway facilities between India

and Burma has been surveyed and, if so, the total distance 
of the line;

(b) what the approzimatf) cost of the construction of the Railway is;
(c) j£ the answer to (o) is in the negative, whether they contemplate

giving direct access by Railway into Burma from India?
' The H o n o u r a b l e  M r. D. T. CHADWICK: (a) and (6); Two routes 

between India and Burma have been surveyed, the Southern or Sea Coast 
Route from Chittagong t)«<t Akyab to Minhla, a length of 450 miles, esti­
mated to cost Rs. 1,050 lakhs at present prices; and the Northern or 
Mukong Valley route from Ledo to Sahman, a distance of 268 miles, 
estimaiied to cost Rs. 700

(c) Does not arise. ,
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A r c h i t e c t u r e  o f  N e w  C a p i t a l ,  I n d i a .

200. The H o n o u r a b l e  D i w a n  B a h a d u r  HAMABHADKA NAIDU: 
Has the attention of the Government been drawn to an article in the 
“  Daily Express/’ dated the 4th March 1923, about tne paucity of Indian 
art and architecture in the construction of the New Capital, Delhi?

The H o V o u r a b l e  Mr. B. N. SARMA: Yes.

The H o n o u r a b l e  S a i y i d  BAZA ALI: Do GoTemment propose to take 
any action in this matter?

The H o n o u r a b l e  M r .  B. N. SARMA: We have been very anxious to 
promote Indian art which is the subject matter of this inteipellation, but 
with the limited funds and with the critical manner in which the Delhi 
expenditure has been scrutinised by the public 1 cannot hold out any very 
great hopes of our being able to do very much just at present.

The H o n o u r a b l e  Mu. LALUBHAI SAMALDAS: Has the attention
of Government been drawn to the complaint made by the School of Art®
in Bomoay that the Bombay art is not represented and no facilitied are 
given for the students to come and work here?

The H o n o u r a b l e  Mr. B. N. SARMA: The attention of the Govern­
ment has been drawn to it. *

The H o n o u r a b l e  Mr. LALUBHAI SAMALDAS: Is any oction likely
to be taken upon it, Sir?

The H o n o u r a b l e  Mr. B. N. SARMA: If funds permit.

The H o n o u r a b l e  S a i y i d  RAZA A LI: With reference to the reply
given by the Honourable Member, may I ask whether the Government'ft 
position is that the Indian style of art and architecture is mt>ro costly than 
the Western one?

The H o n o u r a b l e  Mr. B. N. SARMA: In so far as the buildings are 
concerned, the designs have been settled, the plans have been settled and 
the structures are being raised and I do not think there will be any altera­
tion in the plans and the designs. With regard to decorations, furniture 
and so on, we are trying to do our level best to encourage Indian art. 
There is the question as to whetheyr mural decorations, such as are special 
items as would encourage Indian art can be permitted and students be 
en''ouraged and brought up to Delhi and^trained under the guidance of 
spf'cial officers. We have gone into the question but we ha\  ̂ been con­
fronted again and again with this problem of expenditure and that is the 
reason why we have unfortunately been obliged to give a somewhar 
pessimistic reply. But if our finances improve, certainly it will be the 
anxious desire and care of the Government to promote Indian art and to 
do all that theiy can to embellish new Delhi with artistic designs and mural 
decorations of the kind that people have at heart. •

The H o n o u r a b l e  L a l a  SUKHBIR S l N H A :  May I ask who made 
these designs and plans and who passed them fitially?
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The H o n o u r a b l e  Mb. B. N. 8ABMA: The arohiteote have been 

employed aft^ careful oonsideration of the whole subject.

BILL LAID ON THE TABLE.

The ^=*ECRETARY o f  t h e  COUNCIL: Sir, in accordance with Rule 25 
of the Indian Legislative Rules, I lay on the table a copy of the Bill to fix 
the duty on salt manufactured in, or imported by land into, certain parts 
of British India, to vary the duty leviable on certain articles under the 
Indian Tariff Act, 1B94, to fix maximum rates of postage under the Indian 
Post Office Act, 1888, to amend the Indian Paper Currency Act, 1928, and 
to fix rates of income-tax, which was passed by the Legislative Assembly 
at its meeting held on the 20th March, 1928.

The Honourablb D r. Mian Sir MUHAM MAD 8H A FI (Law
Member); Sir, in connection with the Bill of which a copy has just been 
placed on the table by the Secretary, I have to hand over to you a recopn- 
inendation made by the Governor General under section 67-B of the Gov­
ernment dl India Act.

(The r e c o m m e n d a t i o D  was t h e n  handed over to t h e  Honourable the 
President).

The H o n o u r a b l e  t h e  PRESIDENT: Let the recommendation be read.

The SECRETARY o f  t i i e  COUNCIL: “  In ipurmance of the provi­
sions of sub-section (1) of section 67-B of the Oovemmtnt of India Act, 
/ ,  Rufus Daniel, Earl of Reading, do recommend to the Council of State 
that it do pass the Bill to fix the duty on salt manufactured in, or imported 
by land into, certain parts of British India, to vary the duty
leviable on -certain articles under the Indian Tariff Act, 1894,
to fix maximum rates of postage under the Indian Post Office
Act, 1898, to amend the Indian Paper . Currency Act, 1923, 
and to fix rates of income-tax in the form in which it was passed by the 
Legislative Assembly with the following amendments, namely : —

(1) That in sub-clause (1) of clause 2,, after the words ‘ construed 
us if ' the words * with effect from the first day of March, 1923 * be inserted 
and that for the words * one rupee and four annas * the words ‘ two rupees 
and eight annas * be substituted;

(2) That at the beginning of sub-clause (2) of clause 2, the following 
words be inserted, namely: —

• Wit}  ̂ effect from the firs% day of March, 1923.*

 ̂ (3) That sub-clause (5) of clause 2 be omitted.

{4) That to clause 3 a new sub-clause be added, namely:

(3) The amendments made in the Indian Tariff Aot, 1694, by this 
sectiofk.phall have effect from the first day of March 1923.*'

The H o n o u r a b l e  t h e  PRESIDENT: Let the recommendation of His 
Excellency the Governor peneral be endorsed on the back of the Bill.



THE INDIAN FINANCE BILL.
The H q i t o u u a b le  Mr. E. M. COOK (Finance Secretary): £ir, 1 have 

Iwo notices to hand in with regard to the Finance Bill. It may be con­
venient to Honourable Members if* I indicate what ihey are. The first 
is a notice of my intention to move that the Finance Bill, as passed 
by the Legislative Assembly, be taken into consideration. The second 
notice is of my intention to move certain amendments in the Finance 
Bill as so passed. The effect of these amendments would be to bring 
the Bill as passed by the Legislative Assembly into line with the recom­
mendation which we liave just heard. In connection with the first notice 
I would suggest, Sir, that, if it is in accord with the opinion of the House 
-tmd you yourself see no objection, the Bill might be taken up for considera­
tion on Friday, that is, earlier tlian with the usual three days’ notice.

The H o n o u r a b l e  M u .  LALUl^HAI SAMALDAS (Bombay: Non- 
Muhammadan): We were \mder the impression that this Bill was to be 
taken up for consideration on Saturday, at least that is what the Leader 
of the House told us at the last meeting. Some of our Members have 
<iecided to come back on Friday evening and I therefore wish that the 
•original iirrangement should be stuck to and that the Bill should be taken 
iup for consideration on Saturday instead of on Friday.

The H o n o u r a b l e  S a i y i d  KAZA ALI (United Provinces East: Muiiam- 
niadan): It appears from tlie announcement that has been made by the
Le ader of the House that H i s  Excellency the Governor General has made

certain recommendation in the Bill as passed by the Legislative 
Assembly. We take it that the discussion on the measure may liEely 
take a longer time than one djiy. Therefore I think that it would be a good 
thing if the discussion of tlu* Finance Bill is started on Friday so that if 
we are not in a position to complete our deliberations on that day we 
might finish the discussion on Saturday. I am very sorry that it would 
be inconvenient to some of th(* Members to be present on Friday, or rather 
they would not be present on Friday, but I believe looking to the conve­
nience of those who are present here at Delhi it would be as well to start 
the discussion on Friday.

The H o n o u r a b l e  Sin MANECKJI DADABHOY (Central Provinces: 
■General); I support the recommendation of my Honourable friend Saiyid 
Eaza Ali. It is likely that this discussion might take more than one day 
ani it J7ou\d be jidvisabJe that the debate should begin on Friday instead 
•of on S îturday. I quite see the difficulty that has been pointed out by 
my Honourable friend Mr. Lalubhai Samaldas, but I think that Honour­
able Members are all aware that this is the budget week and if they really 
wanted to be present they ought to be h§re in time. There is another 
point on which I wish to seek some information from you, Sip.

The H o n o u r a b l e  t h e  PRESIDENT: Let us first of all decide the^ 
point when the Bill is to be taken up for consideration. I will call upon 
th*̂> Honourable Member again.

The H o n o u r a b l e  D r .  M i a n  S i r  MUHAMMAD SHAFI (Law Iftem- 
ber): I should like to say one word with reference to an observation  ̂which 
fell from my Honourable friend M r .  Lalubhai Samaldas. I Save no recol­
lection of ever having made a statement in this House that this Bill will
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be taken up for discussion on Saturday. I do not know where my Bon- 
ouvable friend has got this from.

The H o n o u r a b le « L a la  SUKHBIR *SINHA (United Pi^vinoes North­
ern : Non-Muhammadan): Sir, I support the motion that the Bill be
taken up for consideration on Friday next.

The H o n o u ra b le  th e  PBESK>ENT : It appears to be tiie general view 
of the Hou^e and it will be convenient for the disposal of public business 
that the Bill should be taken up for consideration at as early a date as 
pô ŝible I know most Honourable Members have been attending the
debate in another place. I see no reason whatever why the Bill should
not be taken up for consideration on Friday. The Bill will therefore be 
taken up on Friday.

The H o n o u ra b le  S ir  MANECKJI DADABHOY: I presume that 
Ho'jouraLle Members will have the same right of moving amendments to 
thiii Bill as if the Bill had not been recommended and introduced in this
C’ouncil. I should like to have your ruling on tliis subject.

The H o n o u ra b le  th e  PRESIDENT: The procedure on a recommended 
Bill is the procedure of this Council on any other Bill. It will be open 
to the %’ouncil to deal with it in the same way, subject to our rules and 
pri>cedure as it would do with any other Bill.
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THE MAHENDRA PARTAB SINGH ESTATES BILL.
, The H o n o u r a b l e  Mr. J. CRERAR (Home Secretary): Sir, I move for 

leave to introduce:
'* A Bill to provide for the forfeiture of the estates and other property of Mahendra 

Partab Singh and for their grant to liis son, subject to certain conditions.'*

I do not at this stage propose to add materially to the brief recital of 
the purpose of the Bill which is contained in the Statement of Objects 
and Reasons. I merely emphasise that the principal purpose of this Bill 
is to enable measures to be taken for the proper administration of the 
estate in the interests of the minor son, and of the tenantry and other 
dependants of this estate. The estate is at present imder administra* 
tion in ĵursuance of powers conferred by Regulation III of 1818, but the 
po'vers ot administration which appear to be contemplated by that Regula­
tion are not really adequate for the eflficient, economic and beneficent
administration of the estate under modem conditions. The intention,
therefore, is to transfer the right and title in the estate of the present 
proprietor Ijp Government and xhen that Government should transfer it 
to the minor son. This will enable the estate to be taken under adminis- 

Jiration under the Court of Wards Act and it is anticipated that great 
beaefit will accrue to the estate itself and to those who are concerned in 
it. The transfer proposed to be made under section 3 will be imder the
terms ot a sanad and in view of the circumstances of the case I think I
m a y  <iay that it will be a proper condition to attach to the grant under 
that aanad a condition of loyalty and also it will be necessary to provide 
for obvious reasons, that the revenues of the estate are not placed at the 
disposal of the present proprietor so long as he is a fugitive frona justice.
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If the House is prepared to grant me the leave for which I now move I 
shall be prepared at a later stage of the Bill to give a fuller account of the 
circumstances in which this legislation is necessary and the manner in 
which it is proposed to apply th  ̂ powers which the Bill will vest in 
Government. •

The H o n o u k a b l e  S a i y i d  KAZA ALI : To careful observers it will appear 
thn.t three main principles arise out of the Bill that has been introduced, 
or rather leave for the . . . .

The H o n o u r a b l e  t h e  PBESIDENT : I would remind the Honourable
Member that this is a motion for leave to introduce.

The H o n t o u r a b l e  S a i y i d  KAZA ALI: As I was saying, leave for the 
introduction of which is sought by the Honourable Member. Sir, those 
three principles which can in conformity with our Buies and Eegulationa 
be discussed at . . .  .

The H o n o u r a b l e  t h e  PBESIDENT: If the Honourable Member 
opposing the Bill he had better say so. If he desires to discuss the prin­
ciples of the Bill the proper time to discuss is on a motion for considera­
tion.

The H o n o u r a b l e  S a i y i d  BAZA A L I: I believe—I speak subject to 
correction by you. Sir—so far as the principles of the Bill are concemed
they can be discussed even on a motion for leave to introduce.

The H o n o u r a b l e  t h e  PBESIDENT: They can be discussed, but
unless the Honourable Member is going to oppose the Bill I am not going;
to allow him to do so.

The H o n o u r a b l e  S a i y i d  BAZA A L I: A very important point which I 
want to place before the House . . . .

The H o n o u r a b l e  t h e  PBESIDENT: Will the Honourable Member 
tell me whether ht; is going to oppose the motion for leave to introduce' 
or not ?

The H o n o u r a b l e  S a i y i d  BAZA ALI: I am not going to oppose the 
motion. But I want Government to amplify the last clause of the Bill 
and make it more satisfactory than it is now.

The H o n o u r a b l e  t h e  PBESIDENT: Then the Honourable Member 
must reserve it for the motion for consideration.

The H o n o u r a b l e  S a i y i d  BAZA ALI: May I submit that by that time 
there will be no time left for Government to improve the scope of the 
Bih. That is my difficulty and that is tile reason why I propose to make 
certain suggestions to Government so that they may be in a position to 
amend its scopc if so advised. ^

The H o n o u r a b l e  t h e  PBESIDENT: If the principles are outside the- 
sc(>pe of the Bill, then the Bill must be withdrawn and another Bill* 
brought in. The scope of the Bill can be amended neither on the motion, 
for introduction nor at any other stage of the Bill. •

The H o n o u r a b l e  S a i y i d  BAZA A LI: In that case I reserve * my 
reinarka till » later stage.



The H on o d rab lk  th e  PRESIDENT: The question is that leave be 
S?‘’en to introduce:
n A ^  p w id e  for the forfeiture of the estates and other property of Mahendra
Partab Singh and for t h ^  grant to his son sabject to certain conditions,"

The motioii was adopted. -
The H on o u ra b lb  M r . J . CRERAR: Sir, I  introduce the Bill.
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rp::p o r t  o f  s e l e c t  c o m m it t e e  on  a m e n d m e n t s  to  
s t a n d in g  o r d e r s .

The H o n o u ra b le  S ir  MANECKJI DADABHOY : Sir, I beg to present 
the Report of the Select Committee appointed to consider and report on 
th*i proposed amendments in the Council of State Standing Orders.

BLLLS ASSENTED TO BY HIS EXCELLENCY THE GOVERNOR
GENERAL.

The SECRETARY o f  t h e  COUNCIL: Sir, under the provisions of 
L«ub-8ection (1) of section 68 of the Government of India Act, the following 
Bills which were passed by both Chambers of the Indian Legislature have 
iboen assented to by His Excellency the Governor General:

1. The Indian Cotton Cess Act, 1923.
li. Tho Indian Income-tax (Amendment) Act, 1923.
3. The Government Savings Banks (Amendment) Act, 1923.
4 . The Married Women’s Property (Amendment) Act, 1923.
5. Tbc Prisoners (Amendment) Act, 1923.
6. The Criminal Law Amendment Act, 1923.

RESOLUTION RE EMIGRATION OF UNSKILLED LABOUR TO
MAURITIUS.

The H on o u ra b le  M r . B. N. SARMA (Revenue and Agriculture Mem­
ber) : I beg to move the following Resolution:

** This Council approves the draft notification, which has been laid in draft before 
the Chamber, specifying the terms and conditions on which emigration for the purpose 
of unskilled work shall be lawful to Mauritius, and recommends to the Governor 
Oeneral in Council that the notification be published in the Gazette of India.”

Honourable Members have had a note prepared by the Department of 
Revenue and Agriculture on Indkin emigration to Mauritius in their hands 
for some time and I think therefore it would be needless for me to explain 
to the House at any very great length the reasons which have induced the 
Government to lay this notification before the House and ask their 
approval for permitting a limited number of Indian labourers to go to 
Mauritius under certain conditions which have been laid down in the 
notification before them. Mauritius is a very small island in the Indian 
Ocean‘"about 720 square miles in extend not much larger than many of 
the talû HS in one of the districts of this Empire and has a population of 
only 376,000 of which 70 per cent, are Indians. The history of this island 
is very interesting. It seems to have been discovered by the Portuguese
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in the 16th Century, passed into »the hands of the Dutch, then 
into tho hands of the French and finally into the hands of 
the British in 1814. , Slavery, was abolished in 1835, and Indiaa 
em:gration to Mauritius commenced about the 'year 1840 and 
wrnt :m almost uninterruptedly till the year# 1910. The ques- 
liion of further emigration’ was considered at that time and the 
Sanderson Committee recommended that in view of the largeness and the 
density of the population relatively to the area of land, it might be desir>. 
able to stop further emigration and acting on the recommendations of that 
committee, further indentured emigration was stopped in or about that 
year. The Government of Mauritius have been representing to the Gov­
ernment of India and the Secretar>’ of State e v e r  since that the recom- 
meudations of the Sanderson Committee should be further examined and 
C 0i3s idered  and that there is justification and necessity for a further employ- 
moL't of Indians in the Colony but the Government of India have not until 
recently been able to see eye to eye with the Mauritius Government,, 
although the Secretary to State and to a certain extent the Government 
of India felt that it might be desirable to send a limited number of Indian 
lalourers for Governmental works. In the year 1921 the Mauritius Gov­
ernment approached the Government of India and pressed very hard upon 
th<; Government the need for assistance from this country, especially in 
view of the prosperous state of the sugar industry, the danger which 
threatened it as a result of inadequate labour supply and the imperative 
necessity for the construction and improvement of Governmental work» 
for w'hich large sums of money were available. The Government of India 
took intj consideration the desirability of assisting if possible the con­
struction of public works which would be not only helpful to the general 
prosperity but would be directly beneficial to the Indian population 
resident in that colony but they informed the Mauritius Government that 
they could do nothing without the assistance of the Legislature especially in 
view of the Emigration Act, which was at that time under consideration and 
later on passed into law. The Government of India anticipating the desire 
of the two Houses in certain directions have pressed upon the Mauritius  ̂
Go\emment to effect certain reforms in their labour legislation and as a 
ret'.ult of theii representations the Mauritius Government acquiesced in 
the views of the Government of India and have readily responded to the 
call in lemoving all the penal provisions and promised not to take on re- 
indenturc the coolies at that time under indenture contracts with the 
planters in Mauritius. The Government of Mauritius have thus readily 
and cheerfully complied with tho conditions which were suggested by the 
Government of India and they further sent a deputation headed by a Gov­
ernment officer to meet the Emigration Committee and explain to them 
the imperative need for more labour in that colony. Mr. Walter who 
headed the commission and the other members have frankly laid their 
cards on the table and I must pay here a tribute to Mr. Walter for the 
frank and open manner in which he di^ussed the whole qyestion before 
th  ̂ committee and they convinced the committee that there w'ould be no 
harmful effect on the existing' state of* tlie labour market in Mauritius J f  
a small number of labourers were allowed to go there from here. The 
points that were pressed upon us were that 140 lakhs were available mainly 
derived as contributions from the planters out of the profits which they 
derived from thriving sugar industry for the development of iyigatiwi 
works sanitary and other public works of which the colony was so sorely 
in need The economic conditions of the country seem to be extremely 
satisfactory and it is a happy feat re to note that agricultural labour there

EMIGRATION OF UNSKILLED LABOUR TO M AURITIUS.^  ̂1889'
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a larger rwage—at any rate a very adequate wage as compared with the 

wage that is prevailing here or in anj other Colony. The Indians who 
have been settled there, mainly the descendants of those who have migrated 
under indenture have prospered and are at present in possession of about 
-80,000 acres out of 180,000 acres. They are peasant proprietors.

. The island also has made remarkable progress in agriculturaJ industry, 
sugar-cane industry being the principal feature, the ar§a at present being 
about 130,000 acres a growth of about 26,000 acres more, 1 thinlt, com­
pared with the figures of 1911. The revenue of this small island is about
2 crores The exports are about 18 crores, espewally sugar and Honour- 
abif Members will realise that the country is really in a very prosperous 
^ooditioii. The main point that was subjected to close scrutiny by the 
-Committee and which gave considerable anxiety to the members was as 
to whether this additional labour force which would be employed in the 
island is not likely to depress the condition of the agricultural laboiu'erH 
in Mauritius. The question was examined at great length and what im­
pressed tBe Committee was this that for 10 years to come, at any rate, 
the Public Works would employ all the men that we propose to send there, 
1,{?00 labourers and even more, so that they would not compete in the 
same labour market with existing labour and consequently, as far as we 
can see at present, there is no reason as to why they should depress the 
existing conditions of the labour market in that island. Furthermore, it 
ha  ̂ been pointed out to us that the effective labour strength has fallen 
really by about 9,000 labourers or about 18 per cent, while the area under 
cultivation has increased by about 20 per cent. And those who are em­
ployed in agriculture have pointed out how dangerous it would be to 
reduce the labour that is needed because the sugar-cane industry requires 
very careful tending and any imscientific or loose methods of tillage or 
improper tending would result in a smaller yield of sugar and would 
threaten really this t^ving industry upon which the Colony is at present 
wholly dependent. We were told that there should be at least 3 men 
‘employed on an acre of sugar-cane and yet judged by that standard the 
labour force now available in that island is very much smaller than is 
really necessary. So the points that were put to us were briefly that the 
planting industry itself could absorb the whole of the additional labour, at 
present available there and which might be sent there, and, apart from 
tha > qucjstion the new men that would be sent could all be utilised on 
*Govemment works and therefore, even assuming that there was a doubt 
on the former question, there was no need whatsoever for these men to 
take the bread out of the mouths of the people who are already there. 
That is, Sir, the reason why the Committee and the Government have, 
ffter considerable—I won't say hesitation—thought, given to the subject 
arrived at the conclusion that it would be perfectly safe for. us to send 
a email number. The number Sf labourers who were , asked for by the 
Mauritius Government and the planters was rather large, and the Com- 
i^iitee lesolved that emigration should be permitted only for one yenr, 
that it should be only 1,500 adult labourers, that we should employ an 
agf-nt, if possible, that the condition of the labour market by repson of 
iihe importation of this labour should be watched carefully from time to 
time sw as to see as to whether it is likely really to depress the existing 
<50rditiou of the labourers there. Furthermore, they have aslced for two 
effectual’ safeguards, namely, that any labourer who can satisfy the 
Emigration Commissioner or other officer who might be employed during
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the absence of the Emigration Commissioner, or the non-employment of 
that agency, should have it in his power to compel the Maiiritius Govern­
ment to repatriate at their expense for adequate reasons dny labourer, 
-and certainly, if the labourer canjaot earn in that island a living wage, 
which would be adequate to furnish the necessaries® of life for a family 
consisting of himself, his wife, whether he is married or not, and 8 children, 
whether he has children or not, with a small margin for saving and a provision 
for old age and sickness. Furthermore, Sir, without any condition what- 
jsoever, without showing any reason whatsoever the labourer is entitled to 
he repatriated at the end of two years at the expense of the Colony. 1 
think these are effectual safeguards for preventing any undesirable effects 
by reason of this decision, and t^e Assembly has gone into the question 
thoroughly and, though a few hesitated as to whether further inquiry 
should Z)ot be made before we permitted emigration, that objection was 
withdrawn on a promise that the question would be carefully considered. 
I would suggest to the House, Sir, that the Government have provided 
all the necessary safeguards, are taking all due precautions and that it 
would be wrong on our part to refuse assistance, especially when such 
assistance is needed for the benefit of our own countrymen resident in that 
Colony It is true that m o ought to approach the question cautiously so 
thqt we may not unnecessarily add to the density of the population in 
that island but what impressed me and the Members of the Committee 
wh:. this: Shall we not be taking wrong view of things by really jeopar­
dising the future of that Colony by an unnecessary timidity in this respect 
in refusing the aid which seems to be really necessary? Can these public 
works be undertaken with the existing labour population there? If they 
<5annot be undertaken, would it not be really prejudicial to the interests 
of rhe Indian population itself if the health of the island, which specially 
in some parts including the capital seems to be unsatisfactory, is not im­
proved? 50,000 acres of w'aste land could lie brought under cultivation 
and a most profitable industry further added if irrigation works can be 
constructed and we are told that these irrigation works can be constructed 
only VTith the aid of additional labour. Therefore, I think in allowing a 
small force to go there we are really consulting not merely the interests 
of r.he labourer who may wish to improve his prospects by going from here, 
hut also the prospects of the Indian population resident there. I have, 
ijhereforo, no hesitation in asking this Council to accept the view which 
was taken by the Assembly and I commend this Resolution to the accept­
ance of the House.

The H o n o u r a b l e  M r. LALUBHAI SAMALDAS (Bombay: Non-
Mnhaminadan); Sir, I support the Honourable Mr. Sarma in all that he 
has said and ask the House to accept the Resolution as proposed by him. 
There is a feeling in the country amongst a certain class of people and 
-even amongst some Members of the Legislature that the Emigration 
Committee are playing into the hands of the planters either ®f Ceylon or 
of Malay States or of Mauritius. The feeling against Mauritius is stronger 
l)erause of the indentured system that prevailed there. I do n©  ̂
do..bt the sincerity of that feeling but I want to assure the House that the 
Eirigration Committee considerSl the whole question in all its bearings 
and it was only when we were satisfied that by allowing emigration of
1.500 men we will not in any way be helping to reduce ihe wages mf the 
Inlians who are in the Island or be tigiking any liberties with the health 
«nd the prospects of the men we are sending out, that we agreed/to send
1.500 men as an experimental measure. Sir, soQie of us thought that it
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would be better to have a definite undertaking given to us that over and. 
above the Nations, clothing, free nursing, free medical relief, etc., given 
by the employees, the emigrants should have a sufficient margin t6 
enable them to ‘tetum whenever they like. To meet this diffi­
culty provision has been made that ^ at any time India’s agent 
wb.‘ is in Mauritius is satisfied that any labourer does not get suffi­
cient wages to mamtain himself and save something he will be entitled 
to ask that agent to repatriate him at the expense of the Colony. That 
is one noint gained. The other point yielded by the Mauritius Govern­
ment is that after two years without showing any cause, the man haŝ  
a right to ask for repatriation. As regards the extra margin for saving pur­
poses there was a difference of opinion amongst the Members of the 
C«umcil. Some of us thought that instead of the margin being left to the 
discretion of the agent, it should be fixed here by the Coxmcil. But the 
m.ijority thought—and I think thought rightly—that it would be much 
better to leave it to the discretion of our representative in that colony, 
and it is because we all feel that we are not in way going against the 
interests of our brethren in that colony and that we are safeguarding, as 
far as it lies in our power, the interests of the men whom we are sending 
out, tha<“ we agreed to this experiment being made.

There is also a feeling that even the Government is playing into the- 
hands of the planters in all the colotiies. Had Government published the 
report of Fiji and British Guiana, perhaps this feeling would have dis­
appeared Some public men are of opinion that the fact that these 
reports nre not published and kept back shows that there is something 
inl.'^rentiy very wrong in those two colonies, and if it is so they fear that 
it might be equally bad in Mauritius also. As my Honourable friend Mr. 
Sarma has said the deputation that came here headed by Mr. Walter told 
us all that we required to Cnow about the labour condition in the Colony. 
They helped us to get all the information that we wanted. They did not 
conceal anything and because we were satisfied that the men we send 
cut there will be treated as their brethren that we allowed this emigration 
to be ci*rried on as an experimental measure. I am quite sure. Sir, that 
not only will the Government there benefit but that the condition of our 
labourers' who go out there will be much better than what it is here. We 
hav.* hai evidence of a few men whose fathers or grandfathers went out 
thfre under indenture and who are now occupiers, one of 1,400 acres of 
land, and another of 1,000 acres of land—yet another has
got a sugar factory himself; this shows that men who went
out there from here got such wages that they were able to save
for themselves and were able to build up a fortune. We hope
thâ  ̂ the men we are now sending out will be equally fortunate and equally 
lucky in getting not only sufficient wages to mtiintain themselves and get 
a much befiter rate than they io here but they will also be enabled to save 
and settle there as agrieulturibts. I support this Resolution.

•T. The H o n o u r a b l e  S a i y i d  RAZA ALI (United Provinces East: Muham- 
mvdan) : Sir, as a Member of the Standing Committee on Emigration I 
do not ihinV I should record a silent vote on this question. I am not 
pr*:pared to subscribe to the view expressed by the Honourable Mr. Sarma 
tha: t̂he taking of b o  many of our countrymen to Mauritins Island will 
stimulate the prosperity of those Indians who are already settled there or 
are w6rking in the Island. Ail the same I must acknowledge that the 
denutation from Mauritius tried to meet bur wishes fairly. It may be
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that they were not in a position to concede all the demands or proposals 
thpt were laid before them. Yet, Sir, there is no doubt that«the present 
3cntlitioiis under which emigration is propose^ to be allowed are morB 
favourable than those which obtained in the past, and J  do hope, Sir, that 
in course of time, the Government of the Colony wUl see to the reasonable­
ness of acceding to all the proposals that were laid before the deputation 
last month. It is in this view, Sir, that I support tibe Eesolution moved 
by the Honourable Mr, Sarma.

The H o n o u r a b l e  L a l a  8UKHBIB SINHA (United Provinces North­
ern: Non Muhammadan): Sir, I do liot rise to oppose the Eesolution but I 
give my support. At the same time I want to point out that labour in 
ihis coun^  is becoming scarce and a time may soon come when the 
question a^cultural labour will become very serious and acute, and 
if cur ;jeople r̂e led to go out of the country such as Mauritius and 
ctfcer plijces, then this question ought to be considered by the Government 
HS to what will happen to this country. I think the Zemindars who arê  
present in this Council will support me when I say that agricultural labour 
in India is becoming very scarce.

'The H o n o u r a b l e  M r . LALUBHAI SAMALDAS : You pay them morê
nud keep them. ‘

The H o n o u r a b l e  L a l a  SUKHBIB SINHA: There is no question of 
payment. The wages are going up. But the number is going down.

The H o n o u r a b l e  S i r  MANECKJI DADABHOY : You do not pay 
lU. 50 a mouth to your labour. ^

The H o n o u r a b l e  L a l a  SUKHBIR SINHA: I strike this note of 
w.nining on this motion that in future Government may take into con­
sideration the case of this country also.

The H o n o u r a b l e  Mr. B. N. SARMA: Sir, I am glad that there has 
been urianimous support for-the Resolution in this House. The Honour- 
f*ble Mr Lalubhai Samaldas gave expression to or rather voiced in this 
House some sentiments and views which are entertained outside this 
House regarding what is said to be undue haste with which we are sending 
labourers to outside colonies. I think, Sir, the grave deliberation and the 
calm . . . .  .

The H o n o u r a b l e  M u. LALUBHAI SAMALDAS: May I rise to make 
a personal explanation, Sir? I never said "  with undue haste.** I am 
Bnrry if I led my Honourable friend to believe so. I never meant it. So 
far as I remember, I did not say it.

The } J 0N 0U R A B L E  Mr. B. N. SARMA: 1 hope I have not sajd that Mr. 
S.imaldps identifies himself with that view. But I said he gave us an 
idea of what the public outside, at any rate a section of the public out^ 

12 Nooy  ̂ ^  subject. My answer is tiiat the anxious care
which we have bestowed upon the question of emigration ta 

Fiji and British Guiana and the fact that we have not come forward with 
any proposals for fuvther emigration to these two countries althoug];i we 
are pressed very hard at least by one colony must be proof positive that 
we are not desirous of promoting emigration to anjr colony unless ^ e  are 
thoroughly satisfied that the condition of the labourers whom we may send 
abroad would be much better than what unhappfly it is in certain parts
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of India at the present moment. With regard to the publication of ^ e  
Fiji and British Guiana Deputation Reports we hope to be able to publish 
them at an early d<kte. (The Honourable Mr. Laluhhai Samaldaa : ** How 
lung? It all depends upon certain circumstances for which the Gov­
ernment of India cannot hold themselves directly responsible. The ques­
tion is being considered. {The Honourable Mr. Laluhhai Samaldaa: 
“  There is some suspicion.") There is no justificatibn for siispicion at all 
bejause if we had asked for emigration to be permitted to proceed to Vi}i 
tind British Guiana without the publication of the reports, then the Hon­
ourable Members might think that there is something in the reports which 
dots not bear publication and that without informing the ^ouse and the 
outside public as to contents we were trying to promote the interests of the 
<5olonies to the detriment of the labourers here. I am sure there is nothii^ 
really o£ a substantial character, or of any character regarding the main 
prf»posals of the Committee which need be concealed or which wijl be 
<3oncealed from the public at eXl and I hope to be able to publish the 
reports at as early a date as may be practicable.

The Honourable Saiyid Baza Ali understood me to say that the send­
ing of this force would directly and immediately benefit the labour force 
Liow existing in that colony. If he has so understood me, I am sorry. I 
cever said and never meant to say that the sending of these men to 
Mauritiuti would improve the wages of the labourers at present in that 
•< olony. All that I said and I do say is that the improvement of publio 
works, the construction of irrigation works, the bringing of waste land 
under cultivation, the improvement of the hygienic conations of the colony 
cannot but promote the prosperity of that colony and be conducive to the 
prosperity of the present resident Indian population there. {A  Voice: 
** Let us hope so.*') I feel it would l̂ e so, and I have not much doubt on 
thar subject if the premises on which we are proceeding are correct and 
accurate and we have no 'reason to think that those prenodses are inoonreet 
or inaccjrate. ,

The Honourable Lala Sukhbir Sinha sounded a note of warning as to 
whether we are not imduly .̂epleting the Indian labour market, especially 
the agricultural market, of labourers and asked us to proceed with caution. 
Whatever may be said with regard to certain parts of India, I feel sure 
that with regard to the United Provinces at any rate, it cannot be con­
tended that the density is small or that the existing economic conditions 
seem to favour the prosperity, or at any rate, the growing prosperity of 
the labouring classes in that province. We hope that with improved 
tjL'riculture, with the growth and prosperity of industries there would bd 
room for improvement, but the large number of emigrants from the United 
Provinces to other parts of India and outside justifies us in believing that 
the pressure in that area is unduly great and I am sure that Mr. Sukhbir 
Sinha will oo-operate with the Government ifi finding employment for 

'ibis sur̂ jlus population existing at present in tiiat province. He may be 
sure that nothing would be done by Government £o render the position of 
agriculture or industries in this country difficult by reason of any undue 
emigration of labourers from here. But he would at the same time realise 
that ftie freedom must be left to the labourer as to any other person to go 
where he pleases to earn his living and improve his prospects if he can, 
w  long as no racial distinctsions, no racial discriminations are observed 
v̂vhich are likely to humiliate the Indian abroad, and so far as Mauritius
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is concerned, we are in a happy position because there is no racial ^8- 
ono)ination, no communal discrimination and there is* a common 
electoral roll on which Indians have a large  ̂ number of voters 
and we hope to have an increasipg number and it is for 
them really to exercise the privileges which they at present enjoy 
to have a proper share in the Government of that colony. All the various 
question'  ̂ suggested have been examined and I think no hesitation need 
b e lelt, especially as 1 am sure we have in the Government of that country 
and in Mr. Walter, the Labour Commissioner a sympathetic officer who 
will look to the safety  ̂ prosperity and contentment of any labourers that 
we may send from here.

The H o n o u r a b l e  t h e  PEESIDENT: The question is that the follow­
ing Eesolution be adopted:

“ This Council approves the draft notification, which has been laid in draft before 
the Chamber, specifying the terms and conditions on which emgration for the purpose 
of unskilled work shall be lawful to Mauritius, and recommends to the Governor 
General in Council that the notification be published in the Gazette of India.’*

The motion was adopted.
The H o n o u r a b l e  t h e  PBESIDENT: Before I adjourn the Council 

Mure is one little matter which I should like to bring to the nolice of 
Honourable Members. It has been suggested that a photograph should 
be taken of Honourable Members and the time suggested is 10-30 a . m .  
on Friday. I do not know whether Honourable Members would like ‘to 
be photographed or if so, whether they would like to be photographed on 
JFriday. I will leave it to their decision. (No dissent having been ex­
pressed) A photograph will be taken at 10-30 a . m .  on T'riday. I hope as 
many Honourable Members as possible will attend.

The Council then adjourned till Eleven of the Clock on Friday, the 
23rd March, 1928.




